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commitment to secularism and humarism.
The whole House shauld rise to pay a
tributure of the people of Kashmir
(interrnupions) Why don't you rise to the
occasion?

SHRI TRILOKI NATH CHATURVEDI
Why should you not rise to the occasmn
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tTransliteration in Arabic Script

{®YF) Kashmiris have a deeper
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Soz Saheb, one second. (Interruptions)
Will everybody keep quiet, please? The report
it going to be placed on the Table of the
Houae.A few days back Mr. John fenandes
raised the issue on the floor of the House
saying that this Committee was constituted
after a demand for It was made in Parliament.
Report of any Committee which is constituted
to enquire into an incident of a similar kind or
any other kind should be laid on the Table of
the House so that the Mambers can know
what happened there. It would help them to
suggest preemptive action the Government
can take infuture, I appreciate your concern as
a member from Jammu and Kashmir I
appreciate me work or the support the
Kashmiri people had given at that time, but let
she report come. It is an inquiry committee
report. When it is laid on the Table of the
House, we will discuss it This is for sure, but
let die report be placed on theTable the
House. This a matter of human tragedy for
whatever reasons it was caused. At that time
we will seriously consider all the points that
the Commiittee raised.
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At least I have said a good thing.

Not only during Amar Nath yatra but even
during Vaishnodevi yatra,—people belonging
to another community carry yatris to the
temple. They go there every time. There are
not two opinions about it.

PROF. SATFUDDIN SOZ: Let us
preserve the tradition of humanism.

RE: NEED FOR A CENTRAL
LEGISLATION FOR
AGRICULTURAL WORKERS
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"I am with you".
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DR. BIPLAB DASGUPTA  (West

Bengal): We should all associate ourselves
with him Madam. (Interruptions).

SHRI JIBON ROY (West Bengal): It is a
very important matter. (Interruptions).

SHRI MD. SALIM (West Bengal): The
Minister should assure .... (Interruptions).
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SHRI JIBON ROY: There is no law
...(Interruptions).

DR. BIPLAB DASGUPTA: It should be
done as soon as possible. Priority should be
given ...Interruptions).

THE DEPUTY CHAIRMAN; He has
spoken in very great detail. There is nothing
more to add except that a law should be
enacted. You cannot add anything more.

SHRI RAMACHANDRAN PILLA1
(Kerala): We have been raising this issue for
so many years. And the Government is also
giving us the assurance that they would bring
it in the next Session. It is not coming.

SHRI MD. SALIM: There is a general
agreement ...(Interruptions).

SHRI TRILOKI NATH CHATURVEDI
There was complete unanimity in the MPs'
Committee and the meeting called by the
Labour Minister. Why has there been this
delay?

THE DEPUTY CHAIRMAN: I agree
There are no two opinions in the House.
There are certain laws which have to be
enacted and should be enacted in time so that
the suffering of the people can be alleviated.
If they are delayed, it goes on and on. A
majority of our workers are in the most
unorganised agriculture sector and nobody
listens to them and their voice cannot be
heard. Then Members have to raise it. Shri
Satish Agarwal.

RE: TOTAL COLLAPSE OF CAPITAL
MARKET/STOCK MARKET

SHRI SATISH AGARWAL (Rajasthan):
Madam Deputy Chairman, thank you very
much for giving me this chance to raise an
issue of national importance.

[The Vice-Chairman, (Shri Md. Salim) in
the chair]

It is with a sense of disgust an disappoint-
ment that I am again raising this issue which
we have been raising in this House along
with Dr. Ashok Mitra and Mr. Gurudas Das
Gupta and many others, regarding the stale
of stock
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market and all that. Mr. Vice-Chairman, 1
will give certain figures to show as to what
the real position is because the stock markets
reflect the state of the economy The number
of shares listed in the Bombay Stock
Exchange is 6,914. The number of regularly
traded scrips is nearly 2,000. Out of this
2,000, the number of scrips which are being
traded below book value is 1,844; the number
of scrips being traded below the par value of
Rs. 10/- is 2.992; and the number of scrips
being traded below Re. 1/- is 54 So far as
mutual funds are concerned, actively traded-
54; quoted below

net asset value-45; below Rs. 10/-26. So is
the case with finance companies. Now, I
come to the GDRs' issue. This Government is
claiming that they have permitted many
companies to go to GDR route. 62 Indian
scrips have been listed in European markets.
Now, they are offering discount against
domestic price in 17 scrip and discount
against issue price in 45 scrips. In 34 cases,
the prices have gone down below 50 per cent.
The Calcutta Electric Supply Corporation is
in poor health. It has lost 90 per cent of its
issue price and all that. A.C.C. was a
favourite company of Harshad Mehta. During
1992-93, its share was raised by Harshad
Mehta and his bulls to Rs. 10,000/-. It has-
now come down to Rs. 900/-. there are many
leasing companies. Everybody knows how
the financial institutions like IDBI, 1FCI,
UTI, entered into an agreement with foreign
financial institutions, in collusion with
Reliance. Then there was a deal which was a
shady deal that way. Inter-corporate deposits
are nil. Merchant bankers who are in the rote,
guaranteed in 1994-95 40 per cent of
category-I, now have not applied for renewal
of their licences with the SEBI. Much more
scandalous is the non-banking financial
companies. We have come to know - Mr.
Salve will bear me out that 27,000 non-
banking financial companies exist in this
country. Out of 27,000 companies, only 900
are registered with the R.R1 This is what was
told to us. Authoritatively I am saying so.
Now, there is a news-item which says that
1000 companies which came out with public
issues recently and collected Rs. 5,000 crores
from small investors, have totally vanished.
These companies are not traceable. Rs. 5,000
crores collected from the small investors in
this country by 1,000



